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ing factory at Mejenga where there
was demand by the people for loca-
tion of a fertiliser factory in addition
1o the Namrup factory from where
raw materials can be collected?

SHRI H. N. BAHUGUNA: There are
no applications. We are talking in
the air. If and when applications are
teceived, those will be considered.

Percentage of Coal Mines affected by
fioods

+
+322. SHRI SUBHASH AHUJA:

SHRI D. AMAT:

Will the Minister of ENERGY be
pleased to state:

{(m) the percentage of the coal mines
affected by floods last year to the
total number of coal mines; and

(b) the loss suffered by each of
these mines al.a result there thetegl?
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SHRI A. K. ROY: Mr. Speaker, Sir,
drowning of mineg in rainy season is
not a new affair. I would like to
know from the hon. Minister whether
thi¢ is the first time that the mines
went under water or in every rainy
season a considerable number of
mines go under water. This time there
was such a big havoc, a lot of mines
were drowned and big open cast mines
turned into lakes. It is not because nf
this unprecedented flood, but because
of the negligence of the officers to give
protection to them and to anticipa‘'e
that something of that type of flood
would come and take precautionary
measure against that. So, I would
like to know from the Minister whe-
ther he would constitute a probe body,
a high level probe body, to examine
whether this type of drowning of
mines is sbsolutely due to the unpre-
cedented fiood or negligence of the
officers to give protection against the
fiood by anticipating it. My quesiton
is whether he is ready to constitute a
high level probe body to probe into
the matter and at the same time, whe-
ther this type of floods also occurred
in the previous two years or so.
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SHRI A. K. ROY: Mr. Speaker, 8.1,
1 wanted to know whether in earlier
years also this type of floods, may be
in small-scale, occurred and the coal
flelds suffered a loss or not, and whe-
ther he has got any data regarding
that.

MR SPEAKER: He wants to know
whether in earlier years also thece
were some floods and there weie
damages.

ot svae fawr @ Y@ O wiwET Y gaT

SHRI KRISHNA CHANDRA HAL-
DER: Mr. Speaker, Sir, I would lke
to know from the hon. Minister the
total number of workers who lost their
jobs due to the coal mines beiug
affected on account of floods

THE MINISTER OF ENERGY
(SHRI P. RAMACHANDRAN): 8ir,
nobody lost the job because of the
floods. They only did not have work
101 some days and no worker was lad
oft during the flcods
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SHRI EDUARDO FALEIRO. 1t is
true that the floods did create havoc
1. the mines, but much of the havoe
was not due to floods, but due to dis-
putes between the staff and the offi-
cials. as in the case of Dhanbad mines,
about which it appeared in the press
that the stafl refused to operate water
control pumps because of a dispute
with the Secretary of the WMinistry,
Mr Varma. Only subsequently the na-
tural floods came, but the responsibility
was put on natural floods. Will the
Government fake steps to see that the
security measures are implemented and
the stafl members are kept satisfied in
such a manner that they attend to the
work of water control.

SHRI RAM DAS SINGH: I am on a
point of order. The Minister has not
given a proper reply to my question. 1
have mentioned that the mines of
BCOCL which have heen affected due
to a dispute between the Government
of Bihar and the Government of West
Bengal But the Minister had not
mentioned anything about it ini his re~
ply. Then, what is the use of putting
the question?

MR. SPEAKER: Have you got any
answer for that. He says that the
watering is due to a dispute detween
Bihar Governthent and Bengal Gov-
ernment,

SHRI P, RAMACHANDRAN: It is
not betause of the dispute bhetweon
Bihar and West Bengal. If water was
not let out in the Damodur valley, ‘fhe
dam would have been burst. That ia
why it was regulated. The Irtigation
Department has got the coptrol over
it and they regulate the water jn theese
taps. It is true that for irrigation,pur-
pose, both the Governments want a
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higher guantum of water o be stored
in the reservoir and there is a cons
tant dialogue going on. We are taking
inte consideration not only irrigation
purposes but also the safety of the
mines. We are going into all these
things.

MR. SPEAKER: Mr. Faleiro, please
repeat your question,

SHRI EDUARDO FALEIRO: My
question was this. Sometimes the
blame is not properly laid, it 1s always
lajd on the natural floods, whereas the
main cause 1s the dispute between the
staff and the officials, as it was in ibe
case of Dhanbad mines. In the case
of Dhanbad there was a dispute bet-
ween the staff and Shri Varma, Secre-
tary of the Ministry and, in view of
the dispute the staff did not operaie
water-control pumps, the floods that
occurred had nothing to do with na-
tural floods, Is this a fact, and what
will Government do o prevent such
type of incidents in future?

SHRI P. RAMACHANDRAN: So far
no such dispute was brought to our
nctice. In fact immediately after the
floods, in the next 48 hours. I was at
the spot and I went round the entire
flooded mines and iried to give direc-
tions—and because of these steps de-
watering was done very quickly and
the mines brought to production.

Amondments of Laws for Effective

Implessontation of New Drug Pollcy
*303. RAGHAVJI (on behalt
of Dr. Vi umar Pandit): Will the

, GHEMI-

have séversl amendments to various
existing laws to achieve effective im-
plementation of the New Drug Pulicy
of Governmeént;
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(c) whether in many of the old li-
cences issued to Drug Companies, the
limitation of licencé capacity is not
mentioned; requiring amendment to
the Industries (Development and Re.
gulation) Act;

(d) whether the small scale drug in-
dustries have opposed abolition of sole
selling Agencies in the absence of any
marketing capacity,

(e) whether legal hurdles have de
layed the issue of a new drug and in-
termediates price control order; and

() if so, the steps taken by Govern-
ment in all the above matters?

THE MINISTER OF PETROLEUM
CHEMICALS AND FERTILIZERS
(SHRI H. N. BAHUGUNA): (a) Some
amendments to existing Statutes would
be necessary for the implementation o
cerfain decisiong contained in the New
Drug Policy.

(b) Law Ministry is being consulted
by the Ministries concerned wherever
such amendments are considered naces-
sary.

(c) No, Sir. Only in 6 (six) cnges,
the lieences indicateg that capacities
would be fixed later.

No amendment to the Indusiries
(Development and Regulation) Act is
requhred in this regard.

(d) Representationsg from a number
of Associations of Drug producers were
received against the decision to abolish
sole selling Agency and these referred
:io theoflikely adverse effect of the abol-

on of sole selling Agency system on
the marketing of formulations made by
small scale units.

(€) The legal 1ssues have since been
sorted out ang the Drug (Prce Con-
trol) Oider has been fingHsed,





